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issues notice
to Gujarat govt on

separate anganwadis

EXPRESSNEWS SERVICE
NEW DELHI,NOVEMBER 9

THE NATIONAL Human Rights
Commission (NHRC) has issued
a notice to the Secretary, Minis-
try of Women and Child Devel-
opment, and the Gujarat govern-
ment after taking suo motu
cognisance of a report in The
Indian Express on separate an-
ganwadis for Dalit and non-Dalit

children in a Hajipur village of -

Patan district in Gujarat.
The report, published on

November 5, stated thata three- -

year-old Dalit girl was stopped at
the gate of the anganwadi meant
for the children of Patidars and
Brahmins.

The NHRC has observed that
the report “raises a serious issue

of violation of human rights of -
Dalits”. It has sought a reply

within two weeks. ‘
Nearly 130 kilometres from

Ahmedabad, Hajipur is a village .

of about 2,000 people. Like in

The Indian Express report on November 5

most other villages of Patan, the

Patels or Patidars constitute-
‘nearly 70 per cent of Hajipur's

population. The 40 Dalit houses
in'the village are spread overtwo
mohallas. :
Anganwadi No 159 was set
upin 1997 Three years later, the

‘Patidars and ' Brahmins de-

manded a separate-anganwadi
for themselves and moved into
the premises of the adjoining

primary school. The new angan-

wadi, No 160, now shares its
space and entrance with the

school, the boundarywaltof the -
“school separatmg the two ani-

ganwadls

The discriminationinthean-
ganwadis was broughttotheno- -
tice of the State Cornmission for
the Protection of Child Rights
(SCPCR).On July 11, 2014, SCPCR
member Madhuben Senama
and herteam visited Hajipur and
submitted a report to the chair-
person of the commission.

“It is true that my predeces-

sor tookno action onthe report.

But I have written to the district -
education officer of Patan and
soughtareport..Iwillbeableto
talk only after I get that report,” -

~Bharatiben Gadhvi, who took -
over as chairperson of the SCPCR -
~* recently, told The Indian Express.
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'NHRCissues

notice over
baby deaths

MEVW DFELME FTE The National
Human nghts Commission

(NHRC) has issued notices to

the Uttar Pradesh health sec-
retary and the chiefmedical of-

ficer (CMO) of Ballia, calling

for reports within two weeks
over the death of three babies
after delivery on the floor at a

“primary healih centre.

The commission has taken

* suo0 motu cognizance of a me-
~ dia report that in the primary

health centre, Bansdih of Ballia
district, health workers made -

‘three women deliver on the

floor despite availability of

.beds, as a result of which the

newborns died.

“The contents of the report,
if true, raise a serious issue of
violation of human rights of the
women and newborn babies,”
observed the Commission.

Notices have been issued to
the principal secretary of the

‘'state health department and

the CMO of Ballia.

According to the media re-
port, carried on October 20,
the staff members on duty were
avoiding the deliveries on the
bedssothatthe bedsheets may
not get dirty.

Not only this, they were ask-
ing the staff members of
ASHA, in an unauthorised
manner, to get the deliveries
done.




Hindustan Times, Delhi
Tuesday 10th November 2015, Page: 12
Width: 4.06 cms, Height: 4.74 cms, a4, Ref: pmin.2015-11-10.45.52

NHRC notlce to UP health
secretary, CMO _

NEW DELHI: The Natlonal Human
Rights Commission (NHRC) has
issued notices to Uttar Pradesh
health secretary and chief medical
officer, Ballia, over the death of
three babies after delivery on the
floor at a primary health centre. The
commission took suo motu cogni-
zance of amedia report that in the

- primary health centre, three women
‘were made to deliver on the floor
despite availability of beds.




Times of India, Delhi
Tuesday 10th November 2015, Page: 21
Width: 5.21 cms, Height: 16.32 cms, a4, Ref: pmin.2015-11-10.47.192

In UP, women
forced to deliver
babies on floor,

govt pulled up

Ashish Tripathi | Tan

Lucknow: The National Human’
Rights Commission hastaken suo.
motu cognizance of a media re-
port that at the primary health
centre, Bansdih, district Balia,
. Uttar Pradesh, health workers
made three women deliver babies
on the floor despite the availabili-
ty of beds. As a result, the three
babies died soon after birth.
. Thecommission has observed
that the contents of thereport, if
true,raiseaseriousissueof viola-
tion of human rights of the wom-
en and the newborn babies. Ac-
cordingly ‘motices have been
issued to the principal secretary,
department of health and family
welfare, and the chief medical of-
ficer,- Balia, ‘calling for reports
within two weeks.

Accordingto the mediareport
carried on October 20, 2015, the
staff on duty was avoiding deliv-
eriesonbedsforfearof bed-sheets
getting dirty Not only this, they
were asking theistaff of ASHA,in
an unauthorised manner, to get
the deliveries done. The tehsildar,
on recetving the complaint, visit-
ed the health centre and the chief
medical officer reportedly ob-
served that it was a case of gross
negligence by the officials of the
primary health centre and strict
action will be taken against the
guilty. He also sent an additional
CMOto investigate the matter.
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NEWDELHi SR L
NHRC notice: to Gujarat

The National Human nghts
Commlsszon (NHRC) hasissued -

-notice tothe Gujarat

govemment over the issue of a
separate Anganwadi forthe

Dalit children in Hajipur village of
Patan district. The Commission
has taken suo motu cognizance
of a'media report that there are
two separate Anganwadls one

‘fbrthe children of Dalits and*

the other forthe chlldren of *
other castes, in Gujarat’s
Hajipur village. pTI
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NHRC orders probe into botched-up operation

Updated: November 10, 2015 09:47 IST

The National Human Rights Commission (NHRC) has directed the State Human Rights
Commission (SHRC) of Odisha to enquire into the alleged damage caused to the alimentary
canal of a woman in Ganjam district during her tubectomy.

The NHRC has taken this decision following a complaint lodged by human rights activist Sangita
Swain, the secretary of Human Rights Watch (HRW) of Angul. Ms Swain in her complaint had
referred to media report regarding the incident. According to an HRW release, taking
cognizance of the complaint, the NHRC has transmitted the same to Odisha SHRC under section
13(6) of Protection of Human Rights Act, 1993, with the request to dispose the case in
accordance to the law. Ms Swain had urged the NHRC to initiate immediate criminal action
against the erring medical authorities through filing of FIR against them and pay Rs.20 lakh to
the victim.

According to sources, the victim Tulasi Sabar of T. Govindpur village had this botched up
operation during a family planning camp held at Podamari government medical centre on
September 14 this year. She had developed severe abdominal pain after she returned home
following the operation. Later medical tests revealed that during the tubectomy operation, the
surgeon had by mistake cut down her alimentary canal. Ms Swain said it was a human rights
violation of the woman.

Such incidents are not new to Ganjam district. P. Devi (32) of Palur village under Golanthara
police station limits had died an extremely painful death on April 22, 2009, after suffering from
serious ailments and complexities following her tubectomy operation on January 6, 2009, at the
government medical centre at Girisola. Odisha SHRC in February 2011 had directed the State
government to pay Rs.1 lakh compensation to her family.

Another woman Mahadei Reddy, who had undergone family planning operation in a camp,
organised on July 24, 2011, by health and family welfare department at Goutami village. She had
died on August 2, 2011, due to complications following the operation.



NHRC issues notice to Gujarat government for discriminating
against Dalits

Tuesday, 10 November 2015 - 2:41pm IST | Agency: ANI

The National Human Rights Commission (NHRC) has issued a notice to the Gujarat
Government over the issue of a separate Anganwadi for Dalit children in Hajipur village of
Patan district.

Taking suo motu cognizance of a media report, the NHRC has issued notice to the the
Secretary, Department of Women and Child Development, Government of Gujarat, and sought
a report within two weeks.

According to the report, there are two separate Anganwadis, one for the children of Dalits and
the other for the children of other castes in Hajipur village.

Reports stated that a three-year-old Dalit girl, who was lost in conversation with her four-year-
old neighbour friend, walked towards Anganwadi number- 160 but was stopped at the gate and
asked to go to Anganwadi number- 159 that was meant for Dalits.

According to the NHRC, if the contents of the media report were true then it raised serious
issues of human rights violation of Dalits.
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NHRC notice to Gujarat government over separate
Anganwadi for Dalits

Posted on: 08:58 PM IST Nov 09, 2015

New Delhi: The National Human Rights Commission (NHRC) has issued notice to the Gujarat
government over the issue of a separate Anganwadi for the Dalit children in Hajipur village of
Patan district. The Commission has taken suo motu cognizance of a media report that there are
two separate Anganwadis, one for the children of Dalits and the other for the children of other
castes, in Gujarat's Hajipur village.

The report stated that a three-year-old Dalit girl, who was lost in conversation with her four-year-
old neighbour friend, walked towards Anganwadi no. 160 but was stopped at the gate and
asked to go to Anganwadi no. 159 that was meant for Dalits. Anganwadi no. 160 is meant for
the children of Patidars and Brahmins.

The contents of the press report, if true, raise a serious issue of violation of human rights of
Dalits," the Commission observed as it issued a notice to the Secretary, Department of Women
and Child Development, Government of Gujarat calling for a report within two weeks. According
to the NHRC statement quoting the report published on November 5, in the village of about
2,000 people, Patels and Patidars constitute nearly 70 per cent of population. The 40 Dalit
houses are spread over two mohallas of the village.

Anganwadi no. 159 came into existence in 1997 and three years later Patidars and the
Brahmins demanded a separate Anganwadi for themselves and moved into the premises of the
adjoining primary school, the statement said. The Anganwadi no. 160 now shares its space and
entrance with the school and its boundary wall separating the two Anganwadis, the statement
added.
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NHRC issues notice to Gujarat govt over separate
Anganwadis for Dalit children

10 November, 2015

The National Human Rights Commission has taken suo motu cognizance of a media report that
in Hajipur village of District Patan in Gujarat there are two separate Anganwadis, one for the
children of Dalits and the other for the children of other castes. A few weeks ago, a three year
old Dalit girl, lost in conversation with her four year old neighbour and friend, walked towards
Anganwadi No. 160 but was stopped at the gate and asked to go to Anganwadi No. 159, the
Anganwadi for the children of Dalits. The Anganwadi No. 160 is meant for the children Patidars
and Brahmins.

The Commission has observed that the contents of the press report, if true, raise a serious
issue of violation of human rights of Dalits. Accordingly, it has issued a notice to the Secretary,
Department of Women & Child Development, Government of Gujarat calling for a report within
two weeks.

According to the media report, carried on the 5th November, 2015, in Hajipur, a village of about
2000 people in Patan district of Gujarat, Patels and Patidars constitute nearly 70 per cent of
population, whereas the 40 Dalit houses are spread over in two mohallas of the village.
Anganwadi No. 159 came into existence in 1997 and three years later Patidars and the
Brahmins demanded a separate Anganwadi for themselves and moved into the premises of the
adjoining primary school. The Anganwadi No. 160 now shares its space and entrance with the
school and its boundary wall separating the two Anganwadis.
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Separate Anganwadis for Dalit children; NHRC issues notice to
Gujarat Govt

By: Anju Cletus | November 10, 2015

The National Human Rights Commission (NHRC) on suo motu cognizance of a media report that there
are two separate Anganwadis, one for the children of Dalits and the other for the children of other castes
in Gujarat’s Hajipur village of Patan district has issued notice to the Secretary, Department of Women
and Child Development, Gujarat calling for a report within two weeks. “The contents of the press report,
if true, raise a serious issue of violation of human rights of Dalits,” observed the Commission.

The report stated that a three-year-old Dalit girl, who was lost in conversation with her four-year-old
neighbour friend, walked towards Anganwadi no. 160 but was stopped at the gate and asked to go to
Anganwadi no. 159 that was meant for Dalits. “Anganwadi No. 159 is for us Dalits. That day, people in
the other anganwadi told my daughter to go to her own. She came home and asked me why she couldn’t
go with her friend to No. 160 and I didn’t know what to say,” said her mother Pinki Chamar.

According to the NHRC statement quoting the report published on November 5, in the village of about
2,000 people, Patels and Patidars constitute nearly 70 per cent of population. The 40 Dalit houses are
spread over two mohallas of the village. Anganwadi no. 159 came into existence in 1997 and three years
later Patidars and the Brahmins demanded a separate Anganwadi for themselves and moved into the
premises of the adjoining primary school, the statement said. Anganwadi no. 160 is meant for the children
of Patidars and Brahmins. It now shares its space and entrance with the school and its boundary wall
separating the two Anganwadis, the statement added.

On July 11, 2014,when the discrimination in the anganwadis was brought to the notice of the State
Commission for the Protection of Child Rights (SCPCR), Gujarat, the Commission member Madhuben
Senama and her team visited Hajipur and submitted a report to the chairperson of the commission. “It is
true that my predecessor took no action on the report. But I have written to the district education officer of
Patan and sought a report in 10 days. I will be able to talk only after I get that report,” told Smt.
Bharatiben Gadhvi, who took over as chairperson of the SCPCR recently.

Patan District Development Officer Ratankanwar Gadhvi Charan, whose office supervises the functioning
of all anganwadis in the district, said, “I have just joined last week. I am not aware of this issue. I will
look into the matter.”

Nayantaraben Patel, the anganwadi supervisor for Patan district who is from the Women and Child
Development Department, dismissed the presence of two centres in Hajipur as an “old practice”. She
remarked, “They have been around since 2000. You’'ll see separate anganwadis in other places too. Also,
since we have to have a centre for every 1,000 population, Hajipur has to have two centres.”

Sociologist Ghanshyam Shah, a former national fellow of the Indian Council of Social Science Research,
said that while Gujarat has always seen caste divisions, such blatant discrimination in primary schools is a
more recent phenomenon. According to his statement, ‘“The lower castes are now ghettoised in
government schools as the upper castes prefer private schools. Thus the entire premise of the anganwadi
structure and the mid-day meal scheme strengthening the social fabric by bringing together students from
all communities has failed in the state.”



Varshaben Rawal, a housewife, and mother of two-and-a-half year old boy Arya who goes to Anganwadi
No.160 says “Children of Brahmins and Patels come to this anganwadi while the other one is for Dalits.
Parents like me would never want their children to sit, play and eat with our children. My husband is a
school teacher and I am a graduate, so I am very particular about these things. After finishing my
household chores, I come here and sit with my son to make sure he gets the best of learning and food.”

Rekhaben, who is in charge of nearly 62 children of Anganwadi No.160, is also a Dalit, says, “The
parents tell me that I am a good worker and treat their children like my own, but I know my limits.”
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NHRC seeks action on media report
TNN | Nov 10, 2015, 01.11AM IST

LUCKNOW: The National Human Rights Commission has taken suo motu cognizance of a
media report that in the Primary Health Centre, Bansdih, District Balia, Uttar Pradesh, health
worker workers made three women deliver on the floor despite availability of beds. As a result,
all three newborn died.

The commission has observed that the contents of the report, if true, raise a serious issue of
violation of human rights of women and newborn babies. Accordingly, notices have been issued
to the principal secretary, department of health and family welfare, and the chief medical officer,
Balia, calling for reports within two weeks.

According to media report, carried on October, 20, 2015, staff on duty was avoiding deliveries
on the beds to prevent soiling of bed sheets. More over, they were asking the staff of ASHA, in
an unauthorised way, to get the deliveries done. The tehsildar, on receiving the complaint,
visited the health centre and the chief medical officer reportedly observed that it was a case of
gross negligence by officials of the primary health centre and strict action would be taken
against the guilty. He also sent an additional CMO to investigate the matter.
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UP PHC health workers make 3 women deliver on floor,
babies die; NHRC issues notice

10 November, 2015

Taking suo motu cognizance of a media report that in a Primary Health Centre (PHC) at
Bansdih in UP's Balia district three women delivered their babies on floor despite beds being
available, the National Human Rights Commission has issued notice to UP government.

According to the media report published on October 20" the health workers at the PHC made
the women deliver on the floor to save beds from getting dirty. Because of the delivery being
done in an unhygienic way, the three babies died.

The report also says that the on duty staff were asking the staff of ASHA, in an unauthorized
manner, to get the deliveries done.

The NHRC has asked the Principal Secretary, Department of Health and Family Welfare,
Government of Uttar Pradesh and the Chief Medical Officer, Balia to reply to its notice in two
weeks.

On receiving the complaint, the Tehsildar visited the Health Centre and the Chief Medical
Officer (CMO) reportedly observed that it was a case of gross negligence by the PHC staff.

The CMO said that strict action will be taken against the guilty and also sent an Additional CMO
to investigate the matter.
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NHRC notice to Uttar Pradesh on deaths of new
born babies

09-11-2015

Lucknow, Nov 9 : The NHRC on Monday took note of media reports that health workers made
three women deliver on the floor despite availability of beds in a primary health centre in Uttar
Pradesh's Ballia district, leading to the death of all the three new borns.

The National Human Rights Commission (NHRC) has observed that the contents of the report
raised a serious issue of violation of human rights of the women and new born babies, an official
said.

Accordingly, notices have been issued to the principal secretary (health and family welfare) and
the chief medical officer of the district. It sought a detailed report within two weeks.



